BLFGRE THE CENTRAL AOMINISTRATIVE TRIBUNAL : ALLO BENCH

JATEUs On this 3rd April,ns.
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Hep Mr O S Baweja, A.M,
Hen Mr J P Sharma, J.M.

OGRIGINAL APPLICATION NO,134 OF 1992,
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Unien sf India threugh
Gsneral Manager
Central Railuay

Bembay V, 7T,

The uvivisienal Cemmercial Supsrintendant
Oivisisnal Railuay Manager's Office
Central Railvay

Jhansi

Statien Master, Kench
Central Rajilway, Kench Jalsn

Givisienal Railuay Manager
Central Railway
Jhansi

sss Applicants,
C/A Shri V K Cesl )

Varsus

Krishan Prasad Kushwuaha

S/e Sri Amarjse , R/e Heuss MNe.67
Mehalla Jawaharnagar, Nai Basti
Kench, Jalen :

Preacriped Autherity
Paymeént ef Jages Act
Sahayak Shram Ayukta
Jhansi

ses HRespenuents,

( 8y Hen'bls Mr 0O 5 Bawveja, A.M.)

Shri 5 K Mishra, Prexy te Shri ¥ K Gesl, is present
appligants,

This O, A, has heen filed challenging the erder dated

22,07.91 of the Prescribed Autherity under the Payment ef uages
Act as par which the respendents Ne.7 has been allewed vages
émeunting Rs.930/~ & damages amsunt Rs,1060/~ tegether with cest
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3. Netices were issued te the respandents, Resp Ne,1
has filed ceunter reply, Hewever, ne rejeinger to the sape
has soen filed my the applicants,

a, The applicants have filed MA Ne,B48/98 making a prayer

te permit withdrewal of this O.A., as the same is net maintainasle
pofere thé Trisunal in vieuw ef the what is held by ths Hon'ble
Suprems Ceurt in the case ef K P GUPTA V5, CONTROLLER DOF PRINTING

ANU STATIGNERY,

Se Keeping in view what is hela by the Apex Court, the 0,A,
is dismissed as withdrawn, Applicants will hewever, be at libkerty

to seek remeady before the appropriate forum, Ne erder as te cost

6. Interim stey erder granted en 6,2,92 is alse vacated,

J.P’O A.ﬁ.
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